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BINU TAMTA 

 
 On the statement made by the learned counsel that since the 

appellant has passed away, the present appeal abates in view of the 

decision of the Hon’ble Apex Court in the case of Shabina Abraham 

v. Collector of Central Excise and Customs reported as 2015 

(322) E.L.T. 372 (S.C.).  The appeal is accordingly dismissed having 

abated.  

(Dictated & pronounced in the open Court) 
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